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West Bengal Act XVI of 1982' 

THE NIRAMOY GROUP OF INSTITUTIONS 
ACQUISITION ACT, 1982. 

Wesl Ben. Act XVllI of 1991. 
Wesl Bcn. Act XVIII of 2001. 

Ali  Act to provide for ;lie acquisiriorl Z[at~rl ~ru~rsfer] of rile Nirattioy 
Grorrp ~Jltlsritlirio~ls it1 the plrblic i~~terest a d  for proper aronagerneru 
rllereoE 

WHEREAS i~ is expedient to provide for the acquisilion l[and transfer] 
of the Niramoy Group of Institutions in thc public interesl and for proper 
management thcrcol; 

It is hereby enac~ed in [he Thiny-third year ollhe Republic of India, 
by the Legislature of West Bengal, as lot1ows:- 

1. (1) This Act m;ly be called the Niramoy Group of Instilulions Shon rirle 

Acquisidon l[and Transfer] Act, 1982. ilnd 
commcncc- 

(2) It shall be deemed ro have come inlo force on the 27111 day of men!- 

August, 1982. 

2. In this Act, unless the context othenvise requires,- Dcfini~ions. 
(a) "appointed day" means the date on which [his Act comes 

into force; 
(b) "the Instituiion" means the Niramoy Group of Inslitulions. 

namely, the Niranloy T.B. Sanatorium, Giridanga in the 
districl of Birbhum, the Ninrsoy Polyclinic and Research 
Foundation, Gariahat Road, '[Kolkala]-19, the Niramoy 
Chest Clinic. 70, Ganesh Chandra Avenue, s[Kolkata]-13 and 
[he Niramoy Chest Clinic, 2, Asutosh Mukherjee Road, 
5[Kolka~a]-20, logether with the indoor beds and provisions 
for outdoor services and dispensaries nttachcd [hereto and 
used in conneclion therewith and includes all lands and 
buildings, cquipments, stores. drugs and other anicles used 
in connection lherewith as accessories to or adjuncrs of \he 
said Niramoy Group of Inslituiions mn under Lhe auspices 
of the General Council of Nirarnoy with head oHice ar 7811, 
Rafi Ahmed Kidwai Road, 5[Kolkata]-1 3; 

'For S~alcrncnl or Objects and Reasons, see the Culcurra G o t ~ r ~ r ,  Erttoordinory, Pan I V  
of lhc 22nd Scprcnibcr. 1982 (Bill No. I 8  or 1982); Tor p-dings of lhc IYcsl Bcngal 
Lcgislalivc Assembly, see the proceedings (IT meeling of Ihal hqsembly hcld on thc 
51h Oclobcr. 1982. 

-The words wilhin thc squarc bnckcts wcrc inscried by s. 2 or h c  Ninmoy Group of  
Insriturions Acquisilion (Arnendmenl) Acl, 1991 flVcsl Ben. At1 XVI11 or 1991). 

'The words wirhin rhc square bnckcb werc insened by s. 3, ihid. 
'The words within the squm bnckcu were inscncd by s 1, ;hid. 
'Thc  word within thc squarc bnclicrs wxs subsriru~rd lor thc word "Ca!cutla" by s. 5 01 

rhc IVcsi Bcngal Copilal Cily (Changc o l  Name) Act, 2001 (IVest Bcn. Acl XVlI I  oi2001). 
w.c.l. [hc 1s; Jmuury. 2001. 
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'(b 1 ) "Board of dircclors" has [he samc meaning as in clause (6) 
of secrio~r 2 or lhc Companies Act, 1956; 

'(b2) "company" means a company as defined i n  scclion 3 of the 
Companies Acr, 1956; 

' ( b 3 )  "direclor" has [he same meaning as in clause ( 13) of seclion 
2 of the Companies Act, 1956; 

'EM) "existing join1 sector company" means a joint seclor 
company which is carrying on business on lhc dare of coming 
into force of the Ninrnoy Group of lnslilutions Acquisi~ion 
(An~endmcnl) Act, 1991; 

'(b5) "join! sector company" mcans n company in rclnriou to which 
fifty per cenl. of direclors of the Board of $irecrors is 
nominated by rhe S t a ~ e  Govcrnmenl; 

'(b6) "new joint scctor company" mcan.s a join1 sector company 
formed and registered on or aficr the date of corning into 
force of  the Nirnmoy Group of  Insrilulions Arquisilion 
(Amendment) Acr. 1991; 

(c) "noti ricationT' means a not ificalion published i n  [he Omcia1 
Gaze ne ; 

(d) "prescribed" means prescribed by rules made under [his Act. 

lnslilurion lo 3, On and from [he appointed dey the Institudon shall, by virlue of 
VCSI in thc 
Slalc [his Act. be lranslcrred lo, and vest in, the Stale Governmen[. 
Go\~cmmcnr. 

Gcnr nl 4. (1) The Institution shall be deemed to include all rights, powcrs, 

' authorities m d  privilege relaled lo, and properties movable or 
immovable, cash balances, rcserve fund and alhcr assels of, the Tnstilution 
inctuditrg lands, buildings, works. machinery. furniture, plzlncs, 
Iaboralories, libraries, dispensaries, apparaws. ~ools ,  inslrumen~s, 
implernenls which may be in the ownership, possession, cus~ody or 
control of the Institution immediately bcrore the appoinlcd day and all 
books of accounts, rcgistcrs and all other documents of whatevcr nnlure 
relating rherelo. 

(2) Evcry deed of gift, endowtnent, bequest or  trusl or other 
docunlenis Fclnling to any properly and assels referred lo in clause (b) of 

- seclion 2 or sub-seclion (1) of this section shall bc consrrued as i f  i t  
were madc or cxecuted in Fdvour o l  [he Slate Govcmmenl. 

(3) Propertics which vest in the Srate Government under lhis Act 
shall, by vifluc af thc vesting, be freed and discharged rrom any trust, 
oblignrions, mortgages, charges and olhcr encumbrances arkcling them 

'Clauses (bl) lo(hh) wcrc inrtncd by s, 5 oTlllc Ninnlos. Gmupofhsli~uliotisAcquisirion 
(Arncndmcn~) Acr, 1991 (\Vest Bcn. Ac l  XVlIL or 1991 ). 
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(Section 5.) 

and any attachment, injunction or any decree or order of any court 
'' reslricting thc use of any such properly in  any manner shall bc dccmed 

to have been withdrawn. 

(4) Any contract, whether express or implied, or any apngcment,  , I 
whether under any statute or orhenvise, or any order made by any court, 
i n  so far as it creates any encumbrance or any liability in relalion to the 
Institution or any part of il shall be dccrned to hnvc tcrminatcd on the 
appoinled day. 

(5) Every person in whose possession or custody or conlrol the 
Insdtution or any pafl of i[ may be immediately before [he appointed 
day shall, on the appointcd day, deliver possession of [he Insliturion or 
parr thereof to thc Slatc Govcmment or to such person or authority as 
may be specified by thc Statc Government in this behalf. 

(6) Evcry person, who has in his possession or conlroI any book, 
documcnt or other papers relating to the Instilution or any pad OF i~,  
shall bc liable to account Tor the said book, docu~nenl or other papcrs to 
thc Statc Govcmmcnt or to such person as !lie Stale Govemmen~ may 
appoinl in lhis bchalf. 

(7) Subjcct to lhc provisions OF sub-seclion (4),-if on [he appointcd 
day any s u i ~ ,  appcal a f  ather proceeding of whatever nalure by or against 
[he Insiirurion is pending, thc samc shall be continued, proceeded with 
or enforced by or against ~ h c  Institution, 

(8) Thc liabilities of thc Ins!itution shall, on and from the appoinlcd 
day, be mct by thc Statc Government in  such manner as may bc 
prescribed. 

(9) Thc State Government may lake, or cause lo be tnkcn, all 
ncccssary steps For securing the possession of lhe lnsliru\ion which hits 
vcsted in it under this Act. 

5. (1) For [he transfer to, and vesting in, h e  Starc Government of Paymcnr a( 

rhe Institution under seclion 3, the compensation payable by  he Stale ~ ~ ~ ~ ' ' -  
Government for the lands and buildings shalI be such as may'be 

I 
determined by the Competenl Aulhorily referred to in sub-scclion (3) of 

[o r  1891. this section applying 111utofis ttl~drotulis the provisions oC the Land 
Acquisition Act, 1894 subject to [he deduction of all liabilities relaling 
to the lands and buildings and subjccl further to the condition thar in 
respect of ihe lands and buildings which the General Council of Niramoy 
or its promolers rcccived as gifts or donalions or for permissive use 
from the original owncrs thereof, the compensation shall be derermined 
and payable in accordance wilh [he terms, candi~ions and slipulaBons 
made by the original owncrs thereof and subject to the deduclion of all 
grants and conlributions made by the Stare Government lo the said 
Gcneral Council of Niramoy prior ro the appointed day. 
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(2) The compensation payable by the State Government For all other 
assets excepting the lands and buildings as provided in sub.scclion (1) 
shall be thc market value rhereof detcnnined by 11ie Compcrcnt Aulhorily 
referred to in sub-section (3) of [his sectiot~ afrer deduclion of all granls 
and donalions made by the Sialc Governmenl ra the originaI owners 
[hereof prior lo [he appoinled day. 

(3) The Land Acquisilion Collector, 24-Parganas, shall be the 
Compe~ent Authority for the purpose of this Act. 

(4) Any person aggrieved by the awslrd of thc Compelent Authority 
may ap~ea l  to the Appellate Aulhority within thirty days from the date 
of the w a r d  and thc District Judge, 24-Parganas, shall be the Appellate 
Aulhori~y for this purpose. 

(5) The Slare Governmcnt shall. as soon as possible after the date 
of the award made by !hc Cornpeten[ Aurhority, or as the case may be, 
the date of  the ordcr of the AppelIate Authority in the case of an appeal, 
pay to tliz persons found entilled the amounl of compensation determined 
under this section. 

(6) The amount of compensation determincd under this section s l~a l l  
carry interest at the rate of six per cerir, per arlrlrrnl wirh effect from  he 
appoinled day till the date of paymen! of compcmlsa[ion. 

Managcmcnr 6. The Institution which has vested in [he Slate Government under 
of ~ h c  
Instilulion. 

his Act shall bc managed on behali  of the Slale Government by such 
person or authorily m may be appoinlrd by the State Govemmcnt in 
lhis behnIf in accordance with such rules as may be made by the State 
Governmcnl. 

'Power ro 
rnnsrcr thc 

'6A. ( 1 )  Norwithstanding anything contained in sections 4 and 6, 
Insrilulion on the Srare Govcmrnenl may, if it is satisfied that an existing. or new, joint 
I w e .  sector company is willing to comply, or has complied, with such [ e m s  

and conditions as [hat Government may think f i ~  lo impose, tnnsrer thc 
Inslitutions on lease to that existing, or new, joint sector company, w 
h e  case may be. 

(2) The gencral superinlendence, direcdon, control and managerncnt 
of the affairs and business of the Institutions shall, where the Institution 
has been transFemcd on lease to an existing, or new,'joint sector company. 
ns the case may be, vcsl on the exisling, or ncw, joint sector company, as 
thz case may be, on and from !he dare on which the existing, or new, 
joint seclor company, as the cast may be, takes over the Institurions on 
transfcr on lease and thereupon I he cxis~ing. or new. joint sector company. 

'Section 6A was inscdcd by s. 6 of lllc Ninmoy Group or  Institutions Acquisilion 
(Arncndrncnl) Ac!. 199 1 (IVcrt Bcn. Acl XVlll or Ill9 I) .  
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as !he case may be, shall be entitled to exercise, lo the exclusion of 311 
other persons, all such powers and do all such things as Ihc Stalc 
Government under this Acl, is authorised to exercise and do in reIalion 
to the Insdtutions for iu beuer managemcnl and maintcnancc in the 
public inleres!. 

Exp1a11afiori.-For the purposes of this secdon, "the Institulions" 
shall mean the Niramoy Group of Jnstiiutions, namely, Nirarnoy 
Polyclinic and Research Foundation, Gariahat Road, ' [Kolkatal-19, [he 
Niramoy Chest Clinic. 70, Ganesh Chandra Avenuc, '[Kolkatal- 13 and 
[he NIramoy Chest Clinic, 2, Asulosh Mukherjee Road, '[Kolkatal-20, 
10 the exclusion OF the Niramoy T. B. Sanatorium, Giridanga, in the 
district of Birbhum, and the indoor beds and provisions for outdoor 
services and dispensaries altached to the said Ninmoy Poly Clinic and 
Rcscarch Foundation, Gariahat Road, '[Kolkaral-19, the Nirarnoy Ches~ 
Clinic, 70, Ganesh Chandn Avenue, ' [Kolkatal-13 and the Niramoy Ches~  
Clinic, 2 Asulosh Mukherjec Road, '[Kolkaln]-20, and used in connection 
therewilh, and shalI include aIl lands and buildings of the said Niramoy 
Poly Clinic and Research Foundation, Gariaha~ Road, ' [Kolkalaj-19, 
the Ninmoy Chest Clinic, 70, Ganesh Chandra Avenuc, '[Kolkotal- 13 
and the NIramoy Chest  Clinic, 2, Asutosh Mukherjee Road, 
'[KolkalaJ-20, but shall not includc equipments, storcs, drugs or o ~ h e r  
articles used as accessories lo, or adjuncts of, the Nirarnoy Group of 
Insdtu~ions as aforesaid. 

7. No suit, prosecution or olhcr legal proceeding shall lic against Pro~cc~ion 
the Stale Governmen1 or  an officer or other employee serving in ~~~~~~d 
connection with rhe affairs o l  !he Instilulion for anything which is in r2ilh. 
good faith done or intended to be done under this Act. 

. . . . . . .  
. -  - , - -  . . . .  8. (1)  Notwithstanding anylhing contained in sub-seclion (4) of Ernploymcn~ . . - , .,. .. . 

seclion 4, every person (no1 being a pan-time or ovenged employee) orcc"in 
cmployecs 

employed in connection with ihe affaiairs of the Instilution, who has been I, ,,t,nuc, . . , . 
, . - .  

. , 

in such empioy ment immedialely before the appoinled day shaIl become . . 
. . .  . , 

on and from the appointed day an employee of [he Slale Governmen[ 
and shall hold office or service with such remuneration, and on such 
terms and condilions, as may be delemined by the State Government: 

Provided [hat any employee not being satisfied with rhe remuneration 
or  terms and conditions of employmen1 determined by [he Slate 
Government may terminate his employment by giving three monrhs' 
nolice lo the State Government to [ha[ effect: 

Provided furlher [ha[ an employee shall be enlitled lo exercise oplion 
to relain the same rights lo conmibulory provident fund as would have 
been admissible to him had nor this Act been passed. 
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(2) Notwithstanding anylhing contained in Ihe Induslrial Dispules lN7. . .. . 
. . . . . . . . . . . . 

. . . . 
. . .. .. . . 

.- Act, 1947 or in any olher law in Force for thc time being, rhe alrcralion ., - . . .  

in the l e n s  and condirions of employment of fin employee or the transfer 
of his service from the Inslitution 10 any other post shall not entitle him 
to any cornpensa~ion under [his Act or any orher Iaw in force for the 
time being and no claim for such compensation shall be enrertained by 
any coun, lribunal or other aurhority. 

(3) The remunention and the Ierms and conditions of ernploymen1 
referred lo in sub-section ( I )  shall be finally determined by  he S m e  
Governrnenl wilhin three monlhs from the appoinrcd day. 

SUIUS of I8A. j The services of every employce of [he Slate Government who 
cmployccs 
upn lnnsfcr h n  been, immediarely before [he date on which the existing, or ncw, 
or IIIC - joint seclor company, x rht: case may be, lakcs over [he Inslitutions on 
Insrimlion on 
ICJSC. 

rransfer on lease under sccrion 6A, employcd in conneclion with the 
alTirs of [he Institulion, shall, on and from the date as aforesaid, stand 
ransferred 10 the Department of Health and Famil y Welfare of the State 
Government: 

Provided that any such employee may, within-such period and in 
such manner as the Slale Government may by order determine, cxercise 
an ophon to become an employee of the exisring. or ncw, join1 seclor 
company, as the case may be, on such Ierms and conditions w [he existing, 
or new, joint seclor company, as the wse may be, may dclerrnine. 

ACI ro 9. The provisions of this Act shall have cffect notwilhslanding 
override 
olhcr anything to the contrary conlaincd in any olher law or in any inslrument 

or in any decree or order of any courl or other authority. 

Penally. 10. ( 1 )  Any person who- 
(a)  having in his possession or custody or conlrol any property 

forming part of the Institution, wrc~grully wj thholds such 
property From thc Srare Government, or 

(b) wrongfully obtains possession OF any property forming pwl 
of  he Instilurion which has vesled in [he State govern men^, 
or 

. (c) wilfully withholds or fails to furnish to the Scare Government 
any documenl relating to the lnsululion which may be in his 
possession, cbstody or control, 

shall be punishable with imprisonment For a rcnn which may cxrcnd to 
two years or with fine which may extend to ten rhousand rupees, or with 
both: 

' S c c ~ i ~ n  SA was insertcd by s. 7 or ~ h c  Ninmoy Group of lnsrilulions Acquisition 
(Amcndmcnt) Acr. I991 (West Ben. ACI XVIll of 1Wl). 
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(Secrio~is 1 1-13.) 

Provided lhal thc court trying any offence under this section may, at 
the time of convicting [he accused person, order him to deliver up or 
refund, within a time lo be fixed by thc courr, any property wrongfully 
wi~hheld or obtaincd or any docurncn~ witlully wilhheld or not fumishcd. 

(2) No court shall take cognizance of an offence punishable under 
this scction except with [he previous sanclion of the State Govcmment 
or OF an officer authorised by  he Shle Governmenl in b i s  behalf. 

\ 

Dclcgalion 11. The Stale Government may, by no~ification, direct that all or 
oipowcrs. any of [he powers exercisable by it under [his Act (except [he power 10 

make ruIcs) may also be excrcised by such other person or authority as 
may be specified in the notification. 

Power ro 12. ( 1 )  The Stare Government may, by no~ification, make rules 
makc rulcs. for carrying out [he purposes 01 [his Act. 

(2) In particular, and wilhout prejudice to the generality of [he 
foregoing power, such rulcs may provide lor all or any of the mailers 

which may be, or are required to be. prescribed or made by rules. 

~ c p l c d  . 13. ( I )  Thc Ninrnoy Group of Insti~ulions Acquisition Ordinance, \ V ~ ~ B c n -  
and saving. 

1982 is hereby repcaled. 0rd.xx10f 1982. 1 
! 

(2) Na~withstanding such rcpeal, anything done or any aclion taken 
under  he ~ i r a m o ~  Group of Insti~urions Acquisilion Drdinancc, 1982, 
shall be decrned to have becn validly done or taken undei (his Acl. 






